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Gujarat Electricity Duty (Amendment) Act, 2013

08 of 2013

[30 March 2013]

AN ACT further to amend the Gujarat Electricity Duty Act, 1958.
It is hereby enacted in the Sixty-fourth Year of the Republic of
India as follows:-

1. Short title and commencement :-

(1) This Act may be called the Gujarat Electricity Duty
(Amendment) Act, 2013.

(2) It shall come into force on the 1st April, 2013.

2. Amendment of section 2 of Bom. XL of 1958 :-

In the Gujarat Electricity Duty Act, 1958(Bom. XL of 1958)
(hereinafter referred to as "the principal Act"), in section 2,-

(1) for sub-clauses (bb) and (c), the following clauses shall be
substituted, namely:-



"(bb) "industrial undertaking" means an undertaking engaged
predominantly in-

(i) the manufacture or production of goods, or

(ii) any job work which results in the manufacture or production of
goods, but does not include an undertaking which manufactures or
produces any kind of food or drinks or both meant ordinarily for
consumption on the premises of the undertaking.

Explanation I.- "manufacture" with its grammatical variations means change in a
non-living physical object or article or thing,-

(a) resulting in transformation of the object or article or thing into a
new and distinct object or article or thing having a different name,
character and use; or

(b) bringing into existence of a new and distinct object or article or
thing with a different chemical composition or integral structure.

Explanation II.- For the purpose of this clause, "premises of the undertaking"
includes all premises which are intended for being used for consumption of food or
drinks or both.
Explanation III.- For the purpose of this clause, an undertaking engaged in the
manufacture or production of goods shall be deemed to be engaged predominantly
i n the manufacture or production of goods if the gross annual income of such
undertaking from such manufacture or production for the accounting year of such
undertaking preceding the period in respect of which the duty is levied is greater
than the gross annual income of such undertaking for that accounting year from
such manufacture or production of goods;

(c) "Licensee" means any person licensed under section 14 of the
Electricity Act, 2003(36 of 2003) and includes any person who is
supplying energy generated by himself;";

(2) in clause (cc), the word "office" shall be deleted;

(3) sub-clause (ee) shall be deleted.

3. Amendment of section 3 of Bom. XL of 1958 :-



In the principal Act, in section 3, in sub-section (2),-

(1) in clause (ia), after the words "in the State", the words
"including any body corporate constituted by the State Government
or the Central Government as the State Government may, by
general or special order, specify," shall be inserted;

(2) in clause (v-a), the words "by any person" shall be deleted;

(3) after clause (vii) and Explanation thereunder, the following
clause and Explanation shall be added, namely:-

"(viii) for motive power and lighting in respect of premises used by
an additional unit of the industrial undertaking for industrial
purpose at different independent and identifiable premises of the
existing premises of the industrial undertaking, subject to such
terms and conditions, as may be prescribed, for a period of five
years from the date-

(a) on which such additional unit of the industrial undertaking
begins to manufacture or produce goods for the first time; or

(b) on which such additional unit of the industrial undertaking has
begun to manufacture or produce goods for the first time, prior to
commencement of the Gujarat Electricity Duty (Amendment) Act,
2013(Guj. 8 of 2013):
Provided that no additional unit of the industrial undertaking shall
b e entitled for exemption from payment of electricity duty under
this clause, unless it has obtained a certificate regarding eligibility
for such exemption in the prescribed form by making an application
in such form, within such period and to such officer as may be
prescribed.

Explanation.- For the purpose of this clause "additional unit of the industrial
undertaking" means any industrial undertaking which-

(a) is not formed by the splitting up or the reconstruction of a
business or undertaking already in existence in the State; or



(b) is not formed by transfer to a new business or undertaking of a
building, machinery or plant previously used in India for any
industrial purpose, of such value in relation to total value of the
aforesaid investments, as the State Government may, by
notification in the Official Gazette, specify.".

4. Amendment of section 12 of Bom. XL of 1958 :-

In the principal Act, in section 12, in sub-section (2),-

(i) for clause (a-2), the following clause shall be substituted,
namely:-

"(a-2) prescribe the terms and conditions subject to which the new
industrial undertaking under clause (vii) and the additional unit of
the industrial undertaking under clause (viii) of sub-section (2) of
section 3 shall be entitled for exemption from payment of electricity
duty;";

(ii) in clause (a-1) after the word, brackets and letters "clause
(vii)", the words, brackets and letters "and clause (viii)" shall be
inserted.

5. Amendment of Schedule I to Bom. XL of 1958 :-

In the principal Act, in Schedule I,-

(1) for the existing PART I, the following shall be substituted,
namely:-

"PART I

(1) For energy consumed by a consumer in respect premises used
for residential and educational purposes-

(a) in rural areas; 7.50 per cent. of consumption charges;

(b) in urban areas. 15 per cent. of consumption charges.



Explanation.- "Educational purpose" means the purpose of imparting education by
an approved school as defined in clause (2) of section 2 of the Gujarat Primary
Education Act, 1947( Bom. LXI of 1947), a recognised school or a registered school
as defined in clause (q) or, as the case may be, clause (s) of section 2 of the
Gujarat Secondary and Higher Secondary Education Act, 1972(Guj. 18 of 1973) or
a University established by a law for the time being in force in the State, or a
College affiliated to, or an institution recognised or approved by, such University.

(2) For energy consumed by Hostels for students-

(a) in rural areas; 7.50 per cent. of consumption charges;

(b) in urban areas. 11.25 per cent. of consumption charges.

(3) For energy consumed by an industrial undertaking, other than
energy consumed in respect of any of its premises used for
residential purposes-

(a) where an industrial undertaking consumes high tension energy;
15 per cent. of consumption charges;

(b) where an industrial undertaking consumes exclusively low
tension energy. 10 per cent. of consumption charges.

Explanation I.- Any energy consumed by an industrial undertaking for installation
of any additional plants, machineries and equipments of such industrial undertaking
shall be construed as energy consumed by such industrial undertaking.
Explanation II.- For the purpose of this item-

(a) "high tension energy" means any energy supplied, the voltage
of which exceeds 650 volts under normal conditions;

(b) "low tension energy" means any energy supplied, the voltage of
which does not exceed 650 voltage under normal conditions.

(4) For energy consumed in respect of any premises not falling
under any of the items (1), (2) and (3) above. 25 per cent. of
consumption charges.



Explanation.- For the purposes of this PART, the expression "consumption charges"
means the charges payable by a consumer to a licensee but shall not include any of
the following charges, namely:-

(i) Meter charges;

(ii) Interest on delayed payment;

(iii) Fuse-off call charges and reconnection charges;

(iv) the losses of energy sustained in transmission or
transformation by a licensee or person before supply to a
consumer:

Provided that-

(a) where no energy has been consumed by a consumer, minimum
charges payable by him shall not be deemed to be consumption
charges;

(b) where the units of energy actually consumed by a consumer are
less than the units of energy for which, prescribed minimum
charges are payable "consumption charges" shall, in the case of
such consumer, mean the charges for the units of energy actually
consumed by him and not the prescribed minimum charges;

(c) where any person supplies electrical energy to any other person
(hereinafter referred to as "the receiving person"), the charges
payable by the receiving person for such quantum of power to the
distribution licensee under section 14, who is engaged in the
business of supplying energy within the area where the receiving
person is located, shall be deemed to be consumption charges for
such supply of energy.";

(2) in PART II, in clause (i), for the words "service undertaking",
the words "additional unit of the industrial undertaking" shall be
substituted.



6. Amendment of Schedule II to Bom. XL of 1958 :-

In the principal Act, in Schedule II,-

(1) for the existing PART I, the following shall be substituted,
namely:-

"PART I

(1) For energy consumed by a consumer in respect premises used
for residential and educational purposes-

(a) in rural areas; 10 paise per unit

(b) in urban areas. 20 paise per unit

Explanation: "Educational purpose" means the purpose of imparting education by
an approved school as defined in clause (2) of section 2 of the Gujarat Primary
Education Act, 1947(Bom. LXI of 1947), a recognised school or a registered school
as defined in clause (q) or, as the case may be, clause (s) of section 2 of the
Gujarat Secondary and Higher Secondary Education Act, 1972(Guj. 18 of 1973) or
a University established by a law for the time being in force in the State, or a
College affiliated to, or an institution recognised or approved by, such University.

(2) For energy consumed for the use of-

(a) (i) hall or

(ii) auditorium used for commercial purpose or let out for any
purpose, or

(b) (i) cinema house or

(ii) theatre. 25 paise per unit.

(3) For energy consumed by hotels including residential hotels,
restaurants, eating houses and lodging and boarding houses. 30
paise per unit.



(4) For energy consumed by an industrial undertaking other than
energy consumed in respect of any of its premises used for
residential purposes. 55 paise per unit.

Explanation.- Any energy consumed by the industrial undertaking for installation of
additional plants, machineries and equipment of such industrial undertaking shall
be construed as energy consumed by the industrial undertaking.

(5) For energy consumed in respect of any premises not falling
under any of the items (1) to (4) above. 40 paise per unit.

Explanation.- For the purposes of this PART, in determining the units of energy
consumed, the losses of energy sustained in transmission or transformation by a
licensee or any person who generates energy, before supply to a consumer, shall
be excluded.";

(2) in PART II, in clause (i), for the words "service undertaking",
the words "additional unit of the industrial undertaking" shall be
substituted.


